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. COVBRENMENT OF INDIA
 CENIRAL BOARD OF DIRECT T

© No; S__Z}__. (‘: ~ 451/30/32.—:?3-) .
e, $ In exe reise of the g
subasectien {1) of section 122 of the Inchus
of 1961} and all other powers enabling ini
in partial modification of all provieus.
this regard the Central Bosrd of Direet Th
- ebs that the Appellate Asstt, Commissiene
of the Ranges specified in eolwim (2) ef the
shall perform their funetions in respest
incomae assessed to Incomestax or Supertax
" Circles, Wards and Districts speciﬁ.ed in}
entry in colum 3 thereor -

3( 4;1) OF THE

| szyi / 9*‘9"&3}

tg mnferred by
=tax Atti_

tqat behal

tifications m

5 hereby dires -
f Incexe-tyx
Schedul e balew

f the persens and

~the Intemeetax
a corrasp mding

Be. Schedule Range  Incomestax Circles) bﬁards & Districts
1. A dC., Range I Inmmo-tax Oftice: N B B,E,F wards eof
AgTa - Gircle—l, AZra & 8,1, b., _

' - Manipuri Circle | '
Fatehgarh Circle |

2
.'.agra.

o agra

. Jhansi Cirele = |
Lalitpur Circle,

A AC, Range..II, |

Iﬁéomé-tajx' {'}fi’igas'

Ineemewtéxrﬂfﬁces
ry Circle of Cirel

~ Bstate Duly, agral.
Mathura Circle |5

“ Firozabad ircle

. Elawah Circle,

Gircle ~ I, Agra, |
A Hard of Cirele o
Central Circle -
Central Cirele « T
Arigarh Cirele’

Hathras Gircle u

H, Agra
" 3:’

t,B,CiD s By F oG & Sala»
e« Lk

Agra .

L
| .
y #,Cy0y Wards of
II, Agra

_ Agra

Etoh Cirele

Gontfi...,..o2f!'
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Where an Income-tax Circle, Hard of DMstript or vart thereof
stands transterred by this notification frem one Range 1o
another appezls arising out of issesaments made in that
Income-tax Circle, Ward or Disgtrict or purt thereof and pen-
ding immediately defore the date of this notifiestien befors
the Appellate Assistant Comsissionsr ef Intome-tax ef the
Range frem uion that Incous-tax Office, Cirele, Ward of Dise
triet or part thereof is transferred to and dealt with by the
Appallete Assistant Cemmissionsr of Incomeetyx of the Range
to whem the sald ¢ircle, ward of disirict ér part thereef is
transferred,

This notiflestien shall take effect frem 1 - 8 - 1983,

ary
Central Ba?rd ef Pirect Taxes

*

The Manager,
Gavernnent of India Press,
Mayapurl, Hew Dalhi,
Copy tos-
1. ‘the Cormissiener eof Incomee-tax, Agra
2. The Reglstrar, Income-tax Apnellate Tritunal, Soubay
3¢ ADJI.(BS & P) Bullettin Sectien, Hew Delhi
¥, B.D, Section / ad, VI Section

5. Jeint Secretary and Legal adviser, Ministry ef Law,
sahastri Engvan, Wey Dalhi,
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